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into therm. Hon. Members are expected to 
write to him. He will enquire into them. He 
has got an excellent vigilance arrangement 
with the NTC. Secondly if my hon. friends 
had listened to the reply of the hon. Minister, 
they would not have raised these points. He 
has completely dealt with the Textile Policy 
on the NTC amalgamation scheme and he has 
stated that the scheme is still not im-
plemented. It is under consideration. It is for 
my hon. friend, the smart, young, boy like 
Mr. Morarka to understand.      He   is   failing   
to   understand. 

 

 
SHRI A.G. KULKARNI: I will defend 

what is defendable; I do not defend what is 
undefendable. 

SHRI KAMAL MORARKA: We wvnt one 
assurance from the Minister that no 
Government land will be sold. 

SHRI GURUDAS DAS GUPTA: I raised a 
number of points. I gave a concrete case. I 
wanted to know why the Government entered 
into a foreign deal with a foreign country 
which would mean a loss of Rs. 9 crores to 
our country. This is not about a person or a 
Minister. Why should he not answer that? 

SHRI H. HANUMANTHAPPA (Kar-
nataka): We are discussing a Calling At-
tention. It is not a question-answer session. 
Even, for questions the Ministers seek 
advance notice so that the Ministers can come 
thoroughly prepared with the information. 
The purpose of a Calling Attention is to call 
the attention of the Minister to the various 
aspects of a problem or situation with all of 
which he might be ready or he might not be 
ready. During the discussion various points 
come up and the Minister will study them and 
look into them. It is not always possible  for  
the   Minister  to  react  then 

and there on the floor of the House in, 
response to all the questions; he will have to 
get the points examined, inquired into. 
Therefore, we cannot convert this into a 
question-answer session. The Minister's 
answer may be satisfactory or may not be 
satisfactory. The idea is you draw the attention 
of the Minister through your points and 
questions to the lapses and lacunae and the 
Minister will study them and take necessary 
action. He cannot straightway react positively 
or negatively on the floor of the House. You 
have brought it to the notice of the Minister 
and he has taken cognizance of the points 
raised (Interruptions) 

THE        VICE-CHAIRMAN        (SHRI 
SATYA       PRAKASH       MALAVIYA): 
Nothing will go on record. 

SHRI   H.   HANUMANTHAPPA:   The 
Chair  has  already  called  the  next  item. .. . 
(Interruptions) ... 

PREVENTION O FCORRUPTION BILL 
1987—Contd, 

(At  this stage   some  hon.  Members left the 
Chamber.) 
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SHRI PAWAN KUMAR BANSAL 
(Punjab): Mr. Vice-Chairman, Sir the dawn of 
independence and democracy threw such new 
challenges to the "Government which the alien 
rulers never addressed themselves to and the 
variety and magnitude of the task ahead 
obviously called for a vast administrative and 
implementation machinery. To begin with, the 
duties were discharged with a sense of, 
sincerity and commitment. But with the 
governmental activities progressively spreading 
and covering new fields, here has been a 
perceptible decline in he standards of integrity 
and efficiency of our public administration. To 
achieve he   goal   of   democratic      socialism,   
the 

Government has been formulating well-
considered schemes. But the results  have' 
not been up to the expectations because there 
has been a leakage of funds somewhere in 
the process of implementation. Today -funds 
meant for important developmental activities 
and projects are misappropriated and the 
public property pilfered without any 
compunction. It is a sad reflection on our 
system that-corruption has permeated to all 
levels of public administration. Fixed rates of 
bribery have come o be known and accepted 
for job recruitment, for grant of routine 
licences, for sanction of building plans, for 
sanction of water, electricity and sewer 
connections for grant of Scheduled Castes 
and Scheduled Tribes or Backward Class 
certificates, for supply of certified copies of 
public documents, for allotment of dwelling 
units under the Housing Schemes, for obtain-
ing loans under the self-employment 
schemes, (for registration of property and 
even for railway reservation and hooking. 
Such a list is, in fact, endless. Individuals 
and businessmen also, while dealing with a 
Government department or a public 
enterprise, work out their cost and profits 
only after taking into account what is 
euphemistically called a fee payable for the 
work done or  the service provided. Sir, the 
all-pervading corruption that has permeated 
into the vitals of our systems can legitimately 
be described as something universally 
condemned, helplessly lived with and 
willingly given or ruthlessly extracted. 

To root out corruption, the Rajiv Gandhi 
Government has launched a relentless war. 
The latest step in this direction is the 
introduction of this Prevention of 
Corruption Bill, 1987, a consolidated Bill 
seeking to replace the existing law on the 
subject which was spread over a number of 
enactments and proved to be inadequate in 
fighting the menace effectively. 

A distinctive feature of this Bill, Sir. is the 
widening  of the definition of the , term 'public 
servant', and in my opinion this should also 
help cleanse the public Hfe and eliminate any 
chance of corrupt official   seeking   and   
enjoying      political 
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patronage. Co-operative societies play a very 
significant role, particularly in rural life. But 
rampant corruption in their functioning has 
emaciated the co-operative movement. Today, 
the academic li'fe of our Universities and 
colleges is also vitiated. Some unscrupulous 
elements for personal gains do not hesitate to 
inflict a crippling blow to the seats of 
learning. Cases are not wanting where 
examination papers are leaked, where unfair 
means are resorted to en masse and awards 
aie altered for consideration. It is gratifying 
that the Government has taken a serious view 
of this malady and extended the provisions of 
the proposed new legislation to the co-
operative societies ,as well as to all those 
persons who serve in the Universities and are 
associated with the holding of examinations. 
(Time bell rings) Sir... 

THE VICE-CHAIRMAN (SHRI SATYA 
PRAKASH MALAVIYA): There are 11 
speakers from your Party and the time 
allotted is only 51 minutes. Hardly it comes 
to five minutes and you have already  taken.. 
. 

SHRT PAWAN KUMAR BANSAL: 
Then, I don't think I will be able to speak.. . 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): Let him continue. Sir. 

SHRl PAWAN KUMAR BANSAL: Sir. 
seeing trie gravity of the prevailing situation, 
the Government has risen to the occasion to 
eliminate corruption with a 'heavy hand. 
Laying down of minimum sentence of 
imprisonment for any proven offence of 
corruption should serve as a deterrent to any 
delinquent public servant who indulges in 
corrupt practices. And the Government has 
also rightly taken into account the prevailing 
situation where some people habitually resort 
to corrupt prctices. Enumerating various 
cases  of  such   criminal   minsconduct     in 

Clause 13 of the Bill, an enhanced minimum 
sentence of imprisonment for one year and 
extendable to seven years has been 
appropriately provided for such offenders. 

Sir, for expeditious disposal of cases, steps 
are postulated to hold trial of an offence on 
day-to-day 'basis and the formalities of 
committal proceedings are sought to be done 
away with. Power is also conferred to try 
certain cases summarily. Barring of writ 
petitions or grant of stay against interlocutory 
orders will also check the guilty from unduly 
prolonging the proceedings and from evading 
action. We have seen that the guilty often 
thwart the process of law by resorting to 
hyper-technicalities. Such tendencies are now 
sought to be checked by the provisions of the 
new Bill. This will is-spire a sense of 
confidence in the public mind that 
Government means business, and means to 
fight corruption head on with firm 
determination. Such determination of the 
Government is also manifest Ifrom a 
provision of the Bill which postulates that for 
trial of offences under the new enactment 
special judges would be appointed. I do hope 
that the special judges to be appointed for this 
purpose would not be from amongst the 
sessions judges who are already, overloaded 
with the existing work. 

Sir, another salient feature of the new Bill 
is that a person who is expecting to be a 
public servant and commits an act forbidden 
by this law would also attract its penal 
consequences. However, in my opinion. 
Explanation (a) added to clause 7 can cause 
some difficulty .in a given case. For instance, 
a person may just happen to appear in an 
examination or an interview for a service, and 
thereafter obtain a gratification by making 
someone belive that he is about to be in office. 
If apprehended and convicted he could well 
argfce that the provisions of thk clause are not 
attracted in his case because he did not expect 
to be in service. Sir, in view of this T feel that 
the touchstone   for   the   applicability   of     
the   pro-     visions of the     new  Bill  should  
be    the action   of   'holding   out'   by   the   
accused I      person   and   not   his   'personal'   
belief.   In 
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view of this 1 feel that this Explanation (a) 
needs to be omitted from the provisions of 
the Bill. 

Also, Sir, the word "erroneously" oc-
curring in Explanation (e) to this clause, I 
feel, should be deleted because this can also 
sometimes lead to a difficulty in the 
interpretation  of the  clause. 

Sir, the resolute will of the Government 
to root out corruption is again clear from 
clauses 8 and 9 of the Bill which spread the 
net to cover those individuals also who take 
gratification as a consideration for inducing 
by corrupt or illegal means or by personal 
influence any public servant for the 
commission or omission of certain acts. This 
is a welcome povision. But I think the 
marginal note to clause 8 remains erroneous 
even after the amendment made thereto, be-
cause the words "by corrupt or illegal 
means" refer to an individual s act of 
influencing a public servant and not the act 
of taking gratification personally. 

Sir, clause 23 of the Bill rightly says that in 
the case of misappropriation of any property 
entrusted to a public servant each particular 
item or the exact date of entrustment need 
not be described in the charge. This will 
definitely help curb corruption on the part of 
those public servants who often 
misappropriate the public property entrusted 
to them. But here I feel that the proviso to 
this clause which says that the time included 
between the first and the last of such dates 
shall not exceed one year, would in some 
canes nullify the effect of the main provision. 
For instance, the entrustment of some 
property to a public servant may remain for 
three years and it may be only at the end of 
that period that the  fact of his 
misappropriating the property comes to 
notice. In such a situation the accused should 
not be able to avail of this embargo on legal 
action and avoid penal consequences. 

4.00 P.M. 
It is common knowledge that the poor 

victims of avarice of the unscrupulous and  
corrupt  officials,  or  even  their  sub- 

ordinates, rarely have the courage to report an 
offence to the vigilance authorities (for fear of 
reprisals from the accused who are often 
influential persons. So, to make the law work, 
it is imperative that we devise a procedure, 
other than the hackneyed one, of using a decoy 
witness to lay a trap and apprehend the 
accused red-handed accepting the phenol-
phthalein-treated currency notes. This may not 
be dispensable outrightly, I agree, but it 
definitely calls for some innovative 
improvement. In any case, to inspire con-
fidence and to check corruption in future, file 
Government would do well to inquire into the 
assets of those senior officers who have in the 
past held important but corruption-prone 
positions. Action against those at the top will 
have salutary effect right up to the bottom. 
However, I must hasten to add here that those 
with known good reputation must not be 
harassed under any circumstance whatever and 
we must convey the message that it pays to be 
honest. 

We   have   often seen   that   anti-corruption 
laws do not necessarily wipe out the evil. On 
the contrary. the incidence    and quantum of 
corruption or     the rate    o(f bribe is directly  
proportional  to  the  risk involved. So, while I 
welcome the present Bill  which  demonstrates,  
as  I  said,    the Govenjnment's   keenness   to   
intensify   its fight  against  corruption by 
treating it  as a social crime, I do take this 
opportunity to express the hope that steps 
would    be taken not only to punish the guilty    
but also  to create  an   environment  that  dis-
courages   people   from   taking   or   giving 
bribes    In   this   direction,   rules   of  proce-
dure will have to be simplified and delay in  
disposal af the files in various offices viewed 
seriously and action taken against those who 
delay the disposal of the files and adopt dilatory 
tactics. Also the points of contact  between  the  
officials  and  the public have to be minimised 
so that any possibility   of   malpractice   
creeping   in   is ruled out completely. The 
system of inviting  sealed  tenders     also  needs   
to  be given up in favour of open bidding    to 
eliminate   manipulation   by   the  conniving 
officials. 
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To conclude, i would say that besides the 
enactment of stringent laws, a continuous 
study has to go on into the causes, the points 
and forms of corruption, and means have to be 
devised to fight and overcome those with a 
strong will. Only then the crusade against the 
social evil will acquire any meaning and 
achieve success. Otherwise, the laws would 
remain sterile on the Statute book and invite 
only contempt from the corrupt. 

With these words, I support the Bill. 
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PROF   (MRS.) ASIMA CHATTERJEE. 
(Nominated): Thank you Mr. Vice-Chairman, 
Sir, for giving me the opportunity to speak en 
the Prevention of Corruption Bill, 1987. The 
Prevention of Corruption Bill was enacted in 
Parliament in 1947 and the Bill which has 
now been placed before this august House is 
to  be conside-for consolidating and 
amending the law relating to the Prevention 
of Corruption the Criminal Amendment Act 
1952 and the Criminal Law Amendment 
Ordi-  s 1944 and other matters connected 
therewith in one enactment. This is the 
special feature of the Bill. Considering the 
various important aspects of this Bill, I 
support it but I would like to make a few 
of remuneration of donation for admission 
and even gift for fulfilling ill-motivation is to 
be guarded against as corruption increasing 
and demoralising our young generation and 
tarnishing the image of our country. 
Corruption is found to be prevalent in all 
spheres. It has percolated from higher 
officials to junior officials and practically in 
all administrative services, it i, prevalent. The 
poor people may be involved in corruption 
for their survival as we find, in case of Jean 
Valjin. We know the story of Jean Valgin, 
who for a loaf of bread which he had stolen 
for his nephew, for his family, was put inside 
the jail. So, the question of poor people does 
not arise in this case. Even those who are well 
off are practising corruption. The modern so-
ciety, and affluent people are responsible for 
such demoralisation: However, the 
Government are making serious efforts to 
prevent corruption through Administrative , 
Vigilance Division, under the Ministry of 
Personnel, secondly, the Central Vigilance 
Commission which is rather an independent 
authority and the Central Bureau of 
Investigation. In this context I would like to 
point out that unless the Government officers 
are honest and sincere; the efforts of the 
Government would be futile. I, therefore, 
would like to know from the hon. Minister 
what machinery is being evolved to  
investigate  whether the senior 
officers in the top rank in the Government 
departments are free from corruption. The 

Government have not yet been able to take action 
against capitation fee. Sir, a provision has been 
made in the Bill to appoint special judges. This is 
without derogation of the powers of the State 
Government to appoint special judges and special 
magistrates, who would be entrusted to examine 
the corruption cases and to take the necessary 
measures. I wonder, how far this procedure will 
be effective as this needs full cooperation and 
coordination of the States and the Centre. 
Moreover, in the selection of judges and 
magistrates, the Centre and the States must be 
extremely cautious so that the right persons are 
selected because many persons go scot-free on 
account of the liberal attitude of the judges as 
they take bribes and also on account of 
interpretation of the legal points by courts. In this 
connection, it needs men-ion must be very clear . 
*and it must be without any ambiguity so that the 
situation as already mentioned above may not 
arise and confuse the judgment. , It is also 
desirable that the judges must dispose of the 
corruption cases within a reasonably short period, 
even considering the interim stay for those cases. 
There  should be time limit for finalising 
the judgment. However, it has been a good 
gesture on the part of the Government to lay 
down the parameters for the court,;. It has been 
provided in the Bill that the courts shall not 
provide interim stay except in certain special 
cases but this is not going to take care of the 
power of the High Court under articles 226 and 
227 and this will only affect the statutory 
powers of the High Court under Criminal 
Procedure Code. It is, therefore, desirable to 
amend the articles 226 and 227 so that the 
corrupt people may not escape on benefit of 
doubt. Sir, I think, clause 6 is to be made more 
clear. Why previous sanction is necessary for 
prosecution ? 

Is there any legal implication ? Questions 
are also being raised about the definition of 
public servants. I believe that anyone  working 
for public  utility has  to be 
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i as a public servant. And this will 
cover all who are working in schools, colleges, 
universities and such institutions, professional 
college;, namely medical and engineering 
institutions, institutions of business 
management, hospitals and various other 
organizations rendering service to the public. 
What steps are to be taken to prevent corruption 
in these organizations? Bribes are taken even 
from patients fo their admission in hospitals. 
Even for housing accommodation people are 
paying 'salami' which is well known. Otherwise 
they won't get accommodations. Is it not bribe? 
Is it not a case of corruption? What provision 
has been made in this Bill regard, ing such 
corruption? Regarding the legislation which has 
been brought before the House today, I would 
like to emphasise that unless the root causes of 
this malady, namely, poverty, socio-economic 
constraints, craze for living a affluent life are 
wiped out, I think the legislation would be in-
effective. However, in this context, the i-e-' port 
of the Santhanam Committee which came out 
in 1964 needs, examination and the 
Government are requested to act accordingly. 

While concluding Sir, I would like to 
mention that the salient feature of the Bill is 
that it clarifies the definition of offences and 
penalties. the different clauses prescribe a 
minimum punishment of six months' 
imprisonment for various offences and one 
year's imprisonment in the case of criminal 
misconduct. I would suggest, in case; of 
criminal misconduct and habitual offences, 
more stringent punishment is necessary 
depending on the nature and degree of 
offences. And the measures taken in this 
connection should not touch the periphery of 
the problem but must go into the depth of it 
so as to create fear in the mind of the people 
who indulge in such offences. They must 
know that their life would be in danger if 
they are involved in corruption which is 
going to ruin the nation. 

With theie words Sir, I conclude and I 
support the Bill. Thank you. 

SHRI A. O. KULKARN1 (Maharashtra) : 
Mr. Vice-Chairman, I thought I would not be 
called today at all. 

SHRI P. CHIDAMBARAM : 1 hope to 
finish this today, 

SHRI A. G. KULKARNI : Mr. Vice-
Chairman, Sir. I am grateful to you for calling 
me. My learned colleague, Mr. Bansal has 
given his views on legal character of the Bill. I 
am supporting the Bill. But I want to know 
from the hon. Minister the parameters in which 
this Bill has been brought and whether those 
parameters . will be sufficient to meet the 
condition of the corrupt practices today in the 
country. I agree with Madam Chatterjee who 
has just now spoken about corruption even in 
educational and medical institution,s. I know 
the example of Maharashtra. Educational 
institutions have become commercial 
organizations to earn money by the pro moters 
of the so-called educational institutions. 

Mr. Vice-Chairman I do not want to take 
much time. I am sure Mr. Minister is aware of 
the various committees like the Santhanam 
Committee. Recently the National Institute of 
Public Administration has also dealt with the 
colossal problem of black money and parallel 
economy. What I wish to say is, the political 
system has produced an economy in which it 
is possible to make a big money. I would like 
to ask the Minister how, in the limited scope 
of this Bill, the demon of corruption is going 
to be crushed. I do not understand what to do 
in the present political system, in the present 
administrative system. We in the villages see 
right from the lowest level to the Collector's 
office right from morning till evening money 
is passed on, money has to be passed on. The 
history of Hindu society is such that they 
frowned on corruption and that is why the 
moral values of this continent are held very 
high. The moral values which have been 
maintained, which have been held by our 
people, should be maintained by us. The 
intellectuals, the middle-clasis are nursing 
very strong views and I think tint value-based 
politics as we call it has to be given a high  
priority. Yesterday and the 
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day before yesterday we discus.ed the value-
based   politics and   morality  in  the political 
system. But 1 fail to understand why no 
political party has upheld th; value-based 
politics. And that is why the sytem is 
collapsing. I do not want again to dwell on 
the very bitter experience that we witnessed 
two or three days back. But what I see is that 
the value-based politics system has 
degenerated because no politi-:al  party  is  
impressing upon its workers the importance 
of value-based politics. At the  AICC   
Session   held   at   Bombay   the Prime   
Minister   appealed  to  the  workers and he 
expressed his determination to put down 
power brokers and influence pedlars. The 
Prime Minister's determination to put down  
these  anti-social elements   and   improve the 
system is the right solution to these problems. 
I am aware that the Bill which Has been 
brought is aimed at improving the system. In 
this system. I am very sorry to say, the' 
nexsus between the politician, the 
industrialist and the bureaucrat has become 
so thick that it looks impossible  to  break  
thi;s  system  by  such  Bills. I do think that it 
requires a different approach   to  break  this  
nexus  between  the politician, the 
industrialist and the bureaucrat A friend of 
mine just mentioned here that the Bill applies 
to the cooperative organisations also. Very 
recently I addressed a letter to the Prime 
Minister pointing out that he must now put 
his foot down on the cooperative 
organisations.  Cooperative organisations 
were    supposed  to be  service organisations. 
The late Pandit Nehru used to     describe  the  
cooperative  organisation as a vehicle    of 
social change.    But    the cooperative 
organisation has been controlled  and  
cornered by anti-social elements. by  various   
mafia    groups   and   they  are threatening 
the political system at the State level. T am 
sorry to say in Bihar very recently the Chief 
Minister of Bihar instituted a criminal case 
and now a move i;s on to remove the Bihar 
Chief Minister. This is  the   strength  of    the  
cooperators.    In Maharashtra sugar factories 
are notorious for corruption. In Gujarat, T 
know,    the system in still working very 
nicely. But the day is not far off when 
Gujarat also would fall a prey to the 
manipulations of the co-operative 
organizations. I would like to ask  the  
Minister,  the  young  Minister. . . 

SHRI VITHALRAO MADHAVRAO 
JADHAV (Maharashtra) ; The whole co-
operative system is not corrupt. There may 
be. some people who are corrupt. So, we 
cannot say that all are corrupt. 

THE VICE-CHAIRMAN (SHRI SAT-YA 
PRAKASH MALAV1YA): I never said that. I 
never said that all the co-operative 
organizations are corrupt. You have expressed 
your view. That is all right. But I never' said 
that all are corrupt. 

SHRI YASHWANT SINHA (Bihar): In 
Bihar, it is a byword for corruption and 
he was talking about Bihar. 

THE VICE-CHAIRMAN (SHRI SAT-YA 
PRAKASH MALAVIYA) : Mr. KuV karni, 
you continue. 

SHRI A. G. KULKARNI : Sir, my friend is 
so much worried. But I would like to tell the 
House that in Maharashtra, there are many 
societies, co-operative societies, which have 
been charged by the State Govenment with 
floating of trusts fraudulently. They have been 
charged not only with floating trusts 
fraudulently, but also with aniassing of money 
and. on the floor of the Assembly, it wag 
stated that a cooperative sugar factory had on 
hand Rs. 67 lakhs. Mr. Minister, would you 
take courage to examine how these co-
operative organizations, which are supposed 
to be service organizations, have become 
mafia organizations just like the gangs of 
smugglers and such other people ? 

Mr. Vice-Chairman, Sir, the politics of 
necessity involves the departure from prin-
ciples and values and in this respect the co-
operative organizations are more important. 1 
quoted the Prime Minister's address at the 
Bombay AICC(I) session. What kind of a 
situation we are in today? Even the CBI, IB 
and other organizations which are expected to 
be the vigilance wings of the Government, 
which are expected to be the eyes of the 
Government are also lacking in some 
respects. I would like to tell one thing here. 
The grip of the industrialists on the 
bureaucracy has gone to such a length—I can 
quote very m instances—that there are some 
bureaucrats who  have   been    brought   to   
the   Central 
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Ministries because some industrialists wanted 
to get help through them. I can quote examples. 
But I do not want to do so because it is not the 
practice to take the names of person;; here. But 
I can say that some Secretaries in the 
Government are in the grip, are in the clutches, 
of the industrialists and they are being 
patronised . by the politicians of various hues. 
But it is not a question of this party or that 
party. It is a general phenomenon. That is why 
I am against the system which is introducing 
this sort of corruption. 

Sir, there are many instances which the 
Finance Minister himself quoted like Customs 
duty evasion, ante-dating of letters of credit, 
etc. The reports are already with the CBI. But 
the CBI, because of the influence of the 
industrialists, is not forwarding those reports 
to the Home Ministry for further action. 

Sir, there are various cases which vi 
mentioned here and I do not want to go into  
tnem.     They  are  about    foreign  exchange   
violations.   In  this,   Sir,   some   in-dustriali ,ts   
were   also   involved.   I  would like to request 
the Prime Minister to bring about a change in 
the system with the help of young Ministers like 
you to who are very highly educated. We, at the 
fag end of     our   life,  cannot  change  the  
system. Please bring about a change in the 
system whereby our old values of morality, 
would be upheld  in this country.  And, for this 
purpose, I would like to request you to take 
action   against   those     politicians,   without 
Fear or favour, who indulge in acts of cor-
ruption. . .    {Time     bell     rings). . .     Mr. 
Vice-Chairman.  T  will  take  two  or three 
minutes more. 

Sir. 1 do not know for how many years you 
have been here in Parliament. Here also the 
quality, as also in State Asscni blies. of the 
people's representative has alio been coming 
down to such an extent. Previously we used to 
come hereby rick's and then by taxis. Now 
taxi's are very costly.  Now T  find. Mr.  
Vice-Chair- 

it is  a  very interesting subject and      
would request the Prime Minister to examine  
it-many Members of    Parliament      

people's representatives, have got posh cars to 
come to Parliament. Similar is the case with 
MLA's. Where does the money come from ? 
Where is the nexus ? We cannot afford  it. 

Mr. Vice-Chairman, I am all along talking of 
the system, and I want that system to  be  
changed".  For that purpose, a  survey should be 
made of all the States about the people's 
representatives, how they behave where money 
comes  from.  Since we politicians have got a 
nexus with bureaucrats and    industrialists the 
entire  sy. has been degenerated. Mr. Vice-
Chairman, Sir, I am only against that system. 
These industrialists  who  have   been  helped  
on? way or another are damaging the system by 
creating a parallel economy. I would request the  
Minister,    through  you,  Mr. Vice-Chairman,  
that  let  us   show to  the people that this 
Government  is not only passing    laws  like    
the    Anti-CorruptiOn Bill but they also desire 
to implement it. I do not want to quote the 
names of any industrialists.  But  take,  for  
examples,  the Hindujas who had taken over the 
job on behalf of Government as     agent for th a 
last many    yean... (Interruptions)    V the 
Janata   Government  Prime     Minister, had to 
divert his   plane    to get down at Frankfurt on  
way  to Tehran  to  arrange meeting  of 
somebody with Hinduja.   (Interruptions) What 
does it mean? The  day before yesterday. Mr. 
Hegde who is a great friend   of  mine,   who  
talks of value  systems     or  moral   values,  
etc.,  said   something.   But   his   Chief  
Secretary,  when he said that he has not  asked 
for the tapping. . . (Interruptions) 

SHRI      ARANGIL      SREEDHARAN 
(Kerala):    But   he   has   resigned,   uphold-
ing   those    moral   values.    (Interruptions) 
You are  immersed in corruption but you are. . 
. (Interruptions). . 

SHRI A. G. KULKARNI: Sir. Tamil Nadu 
Kerala. West Bengal are not lagg-inn behind. 
They are at par with all the baser values, on 
the contrary. (Interruptions) 

SHRI P. CHIDAMBARAM: He denied last 
week. What happened to the moral values 
last week when he it? (Interruptions) 
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THE V!CE-CHAIRMAN (SHRI SAT-YA   
PRAKASH   MALAVIYA):   We   are 
not   discussing   Mr.   Hegde   now.   (interr-
uptions) 

SHRl YASHWANT SINHA: We demanded 
a judicial inquiry. Why don't you order a 
judicial inquiry? (Interrup-tions)   We  want  a 
judicial   inquiry. 

SHRI ANAND SHARMA (HJmachal 
Pradesh): These very friends . ..(.Inter-
ruptions') .. .those who are protesting now, 
have been issuing statements condemning Mr. 
Hegde for his actions. Today Mr. Subramanian 
Swamy has stated that he had conducted, an 
inquiry on behalf   of their pa 
that he has conclusive evidence to pi that the 
Chief Minister gave the orders. (Interruptians) 
This is very Unfortunate. This, is double' 
standard. This is hypocrisy. This is a deliberate 
attempt to cover the 'truth.   (Interruption) 

THE VICE-CHAIRMAN (SHRI 
SATYA PRAKASH MALAVIYA): Kin 
dly take your seats. Mr. Kulkarni, kindly 
finish  now.  

SHRI ARANGIL SREEDHARAN: We are 
discussing the Prevention of Corruption  Bill. 

SHRI A. G. KULKARNI: I am discussing 
the Prevention of Corruption Bill. But the 
Prevention of Corruption Bill is the outcome 
of the. system, ;he rotten system. Those who 
are sitting in glass houses should not throw 
stones at others. This is an old and wise 
statement I think those who have taken the 
vow at Maha-tama Gandhi's Samadhi while 
assuming office have degenerated politics to 
such an extent that they have no right to talk of 
value systems. (Interruptions) The Prime 
Minister of this country has appealed to his 
partymen to crush these pedd-lars and power 
brokers. (Interruptions) Yon are a new 
Member. 

SHRI     ARANGIL  SREEDHARAN:   I 
on a point of order. Sir. According' to Rules of 
Procedures and Conduct of Business in this 
House, is there any distinction between  a  new 
Member   and  an 

old Member? Can you make any distinction? 
I want a ruling on that. Last time also he 
called me a new Member. I was a Member of 
the  Lok Sabha. 

SHRI A. G. KULKARNI: Sir, I never 
meant anything. 

SHRI YASHWANT SINHA: I am. on a 
point of order, Sir. This debate had proceeded 
in a very cool and reasonable manner. But it 
is very unfortunate that the rulig party is 
trying to inject politics into the discussion on 
a Bill which has such serious consequent 

SHRI A. G. KULKARNI: I am not 
injecting* politics.  I  am out  the 

cts of the political system only. Ple- 
ase    join me in  it. The political systern 

debased   itself.   All   that   I   said,   Mr. 
Vice-Chairman,      is     that  these   pot; parties 
which took a vow before Mahatama Gandhi's 
Samadhi have  degenerated within  two  years. . 
. 

THE VICE-CHAIRMAN (SHRI SATYA 
PRAKASH MALAVIYA): You have already  
said that. 

SHRI YASHWANT SINHA: No, Sir. This 
is politics. This cannot be allowed. 
(Intemtpiians) We have not talked about all 
that. 

SHRI A. G. KULKARNI: I understand 
that. Sir. The political par'ies which went and 
took a vow that they would bring in a new 
generation of itics and a new system in 
politics have degenerated  to such  a  level. 

Sir, while concluding. I will request all my 
friends on this side and also on that side that 
we should improve the quality of politics. Let 
us improve the system in which the 
industrialists, the ' bureaucrats and the 
politicians have formed a nexus. It may be 
Thapar or Hinduja or Ambvani or Bombay 
Dyeing or anybody else . . . (Interruptions) 
Can I disclose the connections? If the hon. 
member wanted to know the connection bet-
ween Hinduja anj his party, I can disclose it. 
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THE VICE-CHAIRMAN (SHRI SA-TYA 
PRAKASH MALAVIYA)- Kindly conclude, 
Mr.  Kulkarni. 

SHRI A. G. KULKARNI: I am concluding. Sir, 
I will request the hon Minister who is a young 
Minister to please give strength to the Prime 
Minister to crush this type of peddlars and power 
I brokers who have entered into the political 
system. For this purpose, I support the  Bill. 
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SHRI CHIMANBHAI MEHTA (Gujarat): 
Mr. Vice-Chairman, Sir while welcoming this 
Bill I want to ask one question. The 
Santhanam Committee has made one vital 
recommendation that Government should 
involve people's part--icipation if they want to 
fight against corruption, because corruption is 
spreading from top to bottom level. The Prime 
Minister had rightly said once that 'corruption 
is not only tolerated but it is considered as a 
hallmark of leadership." If I have to become a 
leader, I should also be corrupt because that is 
the characlaer-istic of leadership. If this is the 
situation. we cannot take corruption in the way 
it has been taken in the Bill although [ 
welcome it. because some of the provisions 
are pood. 

But can you fight the menace of corruption? 
When Kulkarniji was talking, he was rightly 
saying that the whole system has become so 
bad. Then the question is how to change the 
system? By enacting a law? I do not think that 
we can change a system. But law can be a 
lever in the hands of the people as people's 
participation is a very vital thing. Even in 
U.S.S.R. yesterday somebody mentioned that 
Russian progressives who want to take their 
society forward, there the bureaucracy has a 
nexus with the politicians, party bureaucrats, 
who were becoming a hurdle to progress, there 
also a parallel economy was developing and 
corruption was also a very important feature 
for them in the socialist society, where you 
cannot build an extra house of your own, you 
cannot have any show type of capital like 
factories and other things which you control. 
So, once a laxity is shown, then corruption 
spreads and the system becomes corrupt, 
because all whe have evolved the system, all 
who are in the     system,   all   who  are  
managing  the 
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system, all are responsible in this matter. 
Kulkarniji gave the right example of Hindujas. 
We have  discussed about Mr. Lalit Mohan 
Thapar here. He was caught under FERA 
violation. He apologised, and at mid-night the 
Supreme Court allowed bail to get that man 
out of jail. 

[The Deputy Chairman in the Chair] 
And Then after some time, the man got elected 
as the President of the Association of 
Chambers of Commerce and Industry one of 
the-.highest body of the industrialists and 
traders of this country. He is the President and 
our di go and make inaugural speeches 
Keynote 
speeches; Ministers also go and important 
people go and now when I am asking a 
question about L. M. Thapar, I am told the 
matter is sub judice. What is sub judicel It is 
because you do not want this to be revealed 
Whether it is Thap-ars, whether it is Reliance, 
whether it is Bombay Dyeing, whether it is 
Hindjas, and now Lalit Stm and othcrs there is 
a clear case of FERA violation and we talk   of   
investigating   those   things. 

This is the way we are tackling corruption. 

The Prime Minister had rightly warned in 
1985 that we are going absolutely in a wrong 
direction. I have also reproduced his 
quotations in one booklet. Some of them are 
very important. There is lack of conviction on 
our part. We know something is bad but 
cannot speak. "The best amongst us lack 
conviction." My elderly colleague wondered 
how people afford to buy cars when we are not 
able to afford auto-rikshaws. It is a fact. Some 
people can buy cars luxurious cars. Where 
from do they get money? Our Prime Minister 
had also said—these are his words—"Our 
legislators magnify manifold  conspicuous 
lack  of  social  ethics." 

This is where we have gone and how our 
legislators, our MPs our M'LAs are behaving 
and this was noted by the Prime   Minister  in   
December   1985,   and 

since these three years, the situation has 
further deteriorated. How are we going to 
improve the situation? This is a very 
important thing, because everybody knows the 
source of corruption. There are politicians, 
bureaucrats, vested interests and others like 
smugglers, the mafia, and there is a nexus 
between them and this nexus is growing. 

How staggering     is     the     corruption? 
Partly, in my view    .taxation    system is also 
responsible. I have been saying since long that 
taxes that were in the year 1947-48, around Rs. 
400 crores, have gone beyond Rs. 44,000    
crores.   Indirect    taxes have  gone up from Rs.  
300 crores to beyond Us. 30,000 crores.  And 
this indirect taxation has  become a   -very    
important .point of evasion    because    most    
of the time some of the industrialists are 
wasting on ho,w to    evade    taxes.   They    
always think  how   they   can   make   black  
money, how they can run a    parallel    
economy. Therefore, jt is the taxation system 
which requires to be rationalised.   We are    not 
discussing that point.    Madam,     perhaps, we 
are the topmost country in the world, having a 
record, in relation to evasion   of taxes.   This 
has been brought out by the report of the 
National Institute of Public Finance  and  
Policy which was published in March,  1985.   
This document was discussed in our House    
also.    It has been estimated  that  the  extent  of 
evasion     is between  18 and 21  per cent in 
India of G.N.P.    How does this compare with 
the extent of tax evasion in other countries? In 
the case of Australia, it is 11 per cent; 
Australia—8     per    cent;     Canada—4 per 
cent; Denmark— 12 per cent; France— 8 per  
cent:   Japan—   4  per  cent  and  even U.S.S.R.  
has been     mentioned—  10    per cent;    We 
occupy the top position in the world in the 
matter of tax evasion!   This is what has been 
revealed by the statistics that  have been given. 

Madam, our attention should be directed to 
the question of the taxation system; how we 
can improve upon it; how we can rationalise 
it. We should also go in for reforms in the 
electoral system. We know the way we get 
money for the purpose of elections. Nobody 
is accountable. You may be able to control 
corruption partly 
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by this bill. But is a legislator accountable to 
his own colleagues? If I am a Minister, am I 
accountable to the legislators? Am I 
accountable to the party or not? {Time-bell 
rings) Is this my behaviour? 

THE DEPUTY CHAIRMAN: Please 
conclude now. 

SHRI     CHIMANBHAI     MEHTA:     I 
am concluding. This is a very vital, point. You 
cannot fight corruption unless ' have inner 
party democracy in every party. I am not 
saying this in relation to any one particular 
party. (Intcnup-) This applies to almost all 
political parties. We know, where ihey are 
ruling in the States, how the Ministers are 
behaving, how the Chief Ministers are 
behaving. I do not want to discuss this point 
here in the House, about what is happening in 
the States. But everybody ' knows how they 
make money, how they evade taxes. This is the 
system. This is inherent in the system. 
Therefore, let aot indulge in party politics here. 
There is no innerparty democracy in most of 
the political parties and therefore, the leader 
behaves .like a boss. Therefore, corruption is 
regarded as the hallmak of leadership. That is 
why we are in such a posiiion that we see 
today. Therefore, I would request the hon. 
Minister to consider all these points. Anyway, 
to the extent this Bill goes. I welcome it and 
wholeheartedly  support  it.   Thank  you. • 

THE DEPUTY CHAIRMAN; T think, I 
can call upon the hon. Minister because the 
time allotted for this Bill is over. But there 
are six or seven Members more to speak. 

SHRI     RAM     AWADHESH     SINGH 
CBihar): We can extend the sitting. 
(Interruptions') 

THE    DEPUTY    CHAIRMAN:     The 
Minister will also require some time. 

SHRI P. CHIDAMBARAM; I will require 
only twenty minutes. 

SHRI RAM AWADHESH SINGH:     I 
have to speak on the Third Reading. 

SHRI P. CHIDAMBARAM: I think, there 
are only two Members to speak on the Third 
Reading, including Mr. Ram Awadhesh 
Singh. You can give three minutes each to 
our Members. 

THE DEPUTY CHAIRMAN; Shri 
Dronamraju. He is not here. Dr. Ratnakar 
Pandey. 
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SHRI YASHWANT SINHA; This is most 
objectionable. This cannot be allowed to go 
on record. 

 

SHRI   YASHWANT  SINHA:   Madam, we    
protest.  This  is  most objectionable. 

SHRI RAM AWADHESH SINGH:    It 
is quite obvious whom he is referring to. 

 
SHRI PAWAN KUMAR    BANSAL: It 

this?  Maintain  some  standard ..........  

He  has saved an innocent person. 

SHRI  PAWAN KUMAR     BANSAL:It 
is the Supreme Court which has acquitted 
him. (Interruptions) We have faith in the 
courts. 
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SHRI P. CHIDAMBARAM; We have 
heard a long debate on this Bill which was 
brought before the Parliament last year. A 
number of Members have spoken on this Bill. 
I am grateful to them for the broad support 
extended to this  Bill. 

This BiH is a consolidating and amending 
Bill.      I wish to draw the attention 

of  this House to the fact that we are 
consolidating in one Bill provisions wnich 
are now scattered in many enactments. 
We have taken provisions from the Pre 
vention of Corruption Act, 1947 the 
Criminal Law (Amendment) Act the 
Criminal Law (Amendment) Ordinance 
of 1944, the Indian Penal Code and we 
have brought them in one Bill so that 
the prosecuting agencies as well as the 
courts eati deal with corruption cases in 
uirehensive manner applying one 
consolidated Act. W& have also taken 
this opportunity to amend the laws based 
upon our experience over the last 40 
years. References were made to the 
Santhanam Committee. It is true that 
the Santhanam Committee did pioneering 
work but we found that in the enforce 
ment of-reseveral several impediments and, 
therefore, we had to constitute other 
Committees to look into these   matters. 

Madam in the first place we had a Committee 
headed by the Additional Director of the CBI 
and in which officers  'Hanging to the Anti-
Corruption Bureau of the States were 
represented. That Committee gave a report. Then 
we had a Committee under the Cabinet Secretary 
and that Committee also gave a report. It also 
gave the draft of a comprehensive Bill. The Bill 
which has been passed by the Lok Sabha and 
which is now before this honourable House is 
based upon the draft comprehensive Bill which 
was prepared based on the report of these  two  
Committees. 

Madam, I wish to invite attention of the hon. 
Members to some of the more important 
features of this Bill. Firstly  we have taken the 
opportunity to explain and define more 
precisely the expression 'public servant'. I am 
grateful to the hon. Members for welcoming 
the new definition which embraces cooperative 
societies, educational institutions and other  
public  institutions 

One   of   the  hon.       Members question 
about the  position of the Ministers.    I     
think    the position    is    beyond doubt      
Ministers       are     public   servants. They have 
always been public    servants 

SHRI YASHWANT SINHA; It is
not relevant. It should not go on re
cord. ' 
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marked more courts and designate them as 
courts of special judges. We think that by 
taking this power we can also constitute 
courts of special judges and I would take this 
opportunity to appeal to the State 
Governments to kindly respond more 
favourably and constitute courts of special 
judges which can try offences under the 
Prevention of Corruption Act. 

I believe, is the single 
biggest reason which defeats our fight against 
corruption, particularly, delay in court!. If we 
must control corrupt:on I certainly do not 
hope that in my lifetime we will be able to 
eradicate corruption but we must control and 
curb corruption—we must ensure that there is 
s and deterrent punishment to the corrupt. ther 
is on purpose     served by 
punishing somebody 20 years later because 
invariably you will not get a conviction after 
20 years. Therefore, we have provided in 
clause-4 sub-clause 4, that a special judge 
shall hold the trial on a day-to-day basis. We 
have also provided in clause 19, sub-clause 3 
that technical defences and technical pleas 
should be taken at the earliest opportunity and 
if they are not so taken they cannot be taken at 
a later stage or before the higher court. We 
have provided that the High Court and other 
courts shall not stay the trial except in two 
situations. I can only appeal to our courts, 
particularly to our High Courts, that they 
should not interfere with the trial of corruption 
cases on petitions which are filed before them 
and which in my experience contain mostly 
frivolous and flimsy grounds. The accused is 
always anxious to delay the trial. He knows as 
much as we know that delay helps the accused 
and delay thwarts the purpose of the 
prosecution. I would again take this 
opportunity to appeal to the courts not to 
exercise their power under article 226 or 
article 227 or under section 438 of the 
Criminal Procedure Code, except in rare 
cases. Two such situations are provided for in 
clause 19, sub-clause 3 and I hope, there will 
be no other situation which will require High 
Courts to interfere with the trial of the 
corruption cases. 
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Madam another major innovation that we 
have introduced in this Bill is that we have 
provided for a minimum punishment of 
imprisonment, whenever anybody is found 
guilty under this Act.- Under thy earlier law. 
he could get away with a fi,ne. He could get 
away with a sentence of imprisonment until 
the rising of court. I cannot think of anything 
more farcical than a sentence of impri-onment 
which says that he is sentenced until the rising 
of the court. I know of cases where the 
sentence has been passed at 4.55 and the court 
rises at 5 O' clock. Therefore. we are 
providing that there shall be a sentencce of 
minimum imprisonment and T am sure with 
this deterrent punjshment, it will, to a large 
extent, control the tendency to corruption. 
Madam, T wish to draw attention to clause 29 
of the Bill which refers to the Criminal Law 
Amendment Ordinance. The Criminal Law 
Amendment Ordiance is a powerful weapon, 
which unfortunately, had gathered dust over 
the last 40 years. We have taken it out of the 
shelf, we have dusted it and we are employing 
it in many cases. The Criminal Law 
Amendment Ordinance has been invoked in a 
number of important cases recently. A 
comment was made that our drive against 
corruption is against petty officials. Since I 
took over, under the guidance of the Prime 
Minister, I have laid down that while we will 
try to register cases against people at lower 
levels because that is the cutting edge of the 
administration the thrust of the drive of the 
CBI will be against people occupying high 
positions and high offices. I believe that if yon 
control corruption at the highest levels of the 
administration, each level of administration 
will ensure that corruption is -controlled at the 
level below. And this philosophy and this sys-
tem of control will percolate to the levels 
below. 

Madam, 1 wish to give some figures about 
the special drives launched by the CBI in the 
last 2-1|2 years. Unde- the system of special 
dives, in the period from October 1985 to 
December 1985, the CBI registered 53 cases 
and disposed 

of 51 eases; 35 of them were referred for 
major penalty proceedings and 9 for trial in 
criminal courts. In the year 1986, under the 
special drive system, the CBI registered 175 
cases and has already disposed of 165 cases; 
81 of such cases have resulted in major 
penalty proceedings and 42 cases in trial 
before the criminal courts. In 1987, the CBI 
registered 143 cases and we have already dis-
posed of 73 cases; 50 have resulted in major 
penalty proceedings and 12 in trial in criminal 
courts. Madam, we find that the areas which 
are prone to corruption are nationalised banks, 
Income-tax department, the Railways, Food 
Corporation of India, Customs and Central 
Excise, Chief Controller of Imports and 
Exports, Posts and Telegraphs and Central 
Public Works Department. Public sector 
undertakings are also, to some extent 
corruption prone. We have identified 
corruption-prone aieas and we continue to 
intensify the drive in corruption-prone areas. 
Again, Madam, some other statistics would be 
of some interest to hon. Members. In the 
special drive cases, the thrust is against 
gazetted officers in Group A services and 
gazetted officers in Group B services. The 
bulk of the cases are registered against 
gazetted officers belonging to Group A and 
Group B. Madam, in the course of these 
searches, we' 'have unearthed vast amounts of 
immovable property and movable property. 
For example, in 1985, the amounts unearthed 
are cash, bank balances and shares    of a 
value of Rs. 56.46 lakhs. In 
1986, this went up to Rs. 1,05,00,000|- 
In 1987, it was Rs. 90.96 1akhs and in 
1988 up to June it is Rs. 97.53 lakhs. If 
you look at the movable assets like TV, 
VCR, car. Fridge, jewellery; etc.; in 1985, 
we unearthed assets of the value of Rs. 
88.99 lakhs; in 1986, Rs. 98.51  lakhs; in 
1987. Rs. 2,09,00,000| and in 1988, in 
the first six months, Rs. 73.41 lakhs. If 
you look at the immovable assets, in 
1985, we unearthed assets worth Rs. 
80.35 lakhs; in 1986, Rs. 1,58,00,00O|-; in 
1987. Rs. 3,29,00,000|- and in 1988. in 
the first six months, Rs. 1,09,00,000|-. It 
is. therefore, not correct to say that the 
dr ive  against corruption has slackened. 
On the contrary. I dare say that, ever 
since  the Prevention of    Corruption Act 
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was made, there has been no comparable     2-
1J2 years when we have launched such a 
sustained and intense drive against corruption as 
we have done in the last 2-112 years. 

Madam, 1 made a reference to the Criminal 
Law (Amendment) Ordinance. Under this 
Ordinance pending trial we can attach ill 
gotten wealth and propert. This Ordinance was 
so rarely invoked in the last forty years that 
most officers did not even know about the 
existence of this Ordinance. In the last two and 
a half years we have invoked this Ordinance 
against a former Director General of Police 
(Assam) and we have attached movable 
property of the value of Rs-24.64 lakhs and 
immovable property of Rs. 6 lakhs. We have 
attached property of an Assistant Passport 
Officer of the value of Rs. 13.80 lakhs. We 
have attached property belonging to a manager 
of a nationalised bank and we have attached 
property of a Joint Secretary in the Minis, try 
of Law. In four more cases attachment 
proceedings are in process under the Criminal 
Law (Amendment) Ordinance. All thess 
figures which I have given will clearly 
establish that the drive against j corruption is 
sustained, intense and relentless. We have also 
revived the system of publicising this in 
newspapers. If you had seeri yesterday's 
newspapers you would have seen the rress 
statement relating to the Tionth of June. One 
hundred and nineteen cases have been 
publicised in the newspapers. I do not know 
whether we should go further Perhaps we 
should go further. In cases where we secure 
con-victinns or secure dismissal orders in. de-
iatmental proceedings we now give a broid 
indication of the kinds of officers who have 
been punished. Perhap, we should go further 
and pirblisfi their names and addresses in the 
newspapers. Publicity is  a  deterrent to 
corruption. 

I don't think T need refe- to any particular 
clauses of the Bill The clauses are quite 
clear. The explanatory note on clauses 
amplifies each clause. T don't think there Ms 
been any serious dismite about any particular 
clause. I know my friend, 

Mr. Pawan Bansal, referred to one or two 
clauses. But I think they ae easily explained. 
Explanation (a) to Clause 7 deals with a case 
where it would not be an offence under Clause 
7 but would be an offence of cheating. I have 
read the explanation again. I believe it is 
correctly drafted. As far as Clause 7, sub-
clause (e), concerned, I agree, with him that 
the word 'erroneously' is redundant. But if he 
will read it again carefully the addition of the 
word 'erroneously' does not add to or subtract 
from the thrust of that clause. I, therefore, 
would leave it there. I do not think there is any 
other clause on which any serious doubt was 
raised. 1 sincerely hope that I have answered 
the general points made by honourable 
Members. I entirely agree with several 
honourable Members who said that it is not 
difficult to locate a corrupt officer. Corruption 
is like a stink. You cannot contain it very 
long, If an officer is corrupt, if his reputation 
is doubtful, it will not take very long for the 
organisation or the people in ttiat area to know 
that he is corrupt. But unfortunately, over the 
years we have had a system supportive of 
corruption. We have become very' supportive 
of corruption. If we want to get a driving 
licence or a ration card, we do not thing twice 
bdfore shelling out a few rupees, by whatever 
name you call it, speed money or a tip. AH 
this really amounts to corruption. We have 
become very tolerant of corruption. We have 
also become tolerant of corrupt officers. I get 
a large number  of     representations  from  
rteople saying,  "Please wind  up  the     
case"(Interruptions) I am not generalising. We 
have become very tolerant of corrupt offL 
cers.... 

SHRI V. NARAYANASAMY fPondi-
chcry): Are you referring to Andhra Pradesh 
Govenment? 

SHRI p. CHIDAMBARAM: Whatever we 
do we cannot tackle every case of corruption 
There are severe limitations of finance, severe 
limiftions of manpower severe limitations of 
time. The CBI. for example,  can  register  
only     about  1200 
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cases a year. A comment was made: "Why 
don't you register 10,000 cases? I would like 
to register 10,000 cases but I would need a 
budget five times the size of the present 
budget. I would need manpower five times 
the size of the Pre" sent manpower. So, 
whatever resources we have, whatever time 
we have, whatever manpower we have, must 
be used to fight corruption in the most crucial 
areas and that is the philosphy which this 
Government is following. We are fighting 
corruption in the most crucial areas, we are 
fighting corruption in the most critical areas, 
and we are fighting corruption in the most 
corruption-prone areas. 

Madam, I ask for the unanimous support of 
this House for this Bill which, I am sure, 
when it becomes a law, will become a 
powerful instrument to fight cor-. ruption. not 
only in the hands of the Central Government 
but also in the hands of the State 
Governments. 

Madam, 1 would like to make one last point. 
The CBI derives its jurisdiction from the Delhi 
Speciil Police Establishment Act which is 
jurisdiction obtained by the consent of the State 
Governments. Toe Pevention of Corruption 
Act is not an in trument only in the hands of 
the Central Government, but it is an instrument 
in the hands oF the State Governments also. 
Therefore, it is thg State Govs nments which 
must use this instrument and fiaht corruption. 
The CBI will only step in in the most deserving 
cases in the most important cases, and the 
smaller cases, rretty cases, must be fought by 
the State Governments. For example. F heard a 
complaint that when the nationalised banks 
lodge a complaint with the State police, the 
State police peonle are reluctant to take up 
such cases. How is it possible for the CBI to 
take up all the cases of corruption which are in 
the nationalised banks? So. it is the State 
Governments. the State police and the State 
prosecuting agencies. which must step in and 
bear the burden of the 3ght against corruption. 
Unfortunately, what  we   find  is that  the  
State  Govern- 

ments  are  unwilling  to  fight  corruptioa and 
they     turn round and say  that the Central 
Government must fight corruption. But  the 
Central  Government has  sever limitations 
and we can only do so much.In fact, we are 
doing more than what onr resources permit. 
The  State Governments  must put  up  an 
intensified fight against corruption. 

Madam, once again I thank the honourable 
Members and seek their unanimous support 
to this Bill. Thank you, Madam. 
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I shall now put the amendment' of Mr 
Sukomal Sen for reference of the Bill to a 
Select Committee of the Rajya  Sabha  to 
vote. 

The question is; "That the Bill to 
consolidate and amend the law relating to 
the prevention of corruption and for mat-
ters connected therewith, be referred to a 
Select Committee of the Rajya Sabha 
consisting of the following membersi 
namely:— 

1. Shri Dipen Ghosh 
2. Shri K. Mohanan 
3. Shri Parvathaneni Upendra 
4. Shri N. E. Balaram 
5. Shri Chitta Basu 
6. Shri   M.   S.   Gurupadaswamy 
7. Shri   Virendra   Verma 

8. Shri Murasoli Maran 
9. Shri Atal Bihari Vajpayee 
10. Shri Nagen Saikia 

11. Shri  Gurudas Das Gupta 
12. Shri Aladi    Aruna alias    V, 

Arunachalam 
13. Shri Darbara Singh 

14. Shri  Deba Prasad Ray 
15. Shri Sukomal Sen 

With instructions to roport by    the first 
day of the next Session." 

The motion was negatived, 

 
THE DEPUTY CHAIRMAN; As the 

House has already rejected the amendment 
moved by Shri Sukomal Sen, I am not putting 
the amendment of Shri S. P. Malaviya to vote 
which is similar in nature. I shall now put the 
motion moved by the Minister to vote. 

The question is; 

That the Bill to consolidate and amend 
the law relating to the prevention of 
corruption and for mafr-ters connected 
therewith as passed by the Lok Sabha, be 
taken into consideration." 

The motion was adopted. 

THE DEPUTY CHAIRMAN: W« shall 
now take up the clause-by-clause 
consideration of the Bill. 

Clauses 2 to 28 were added to the Bill. 

Clause 29 (Amendment    of Ordinance 38 of 
1944) 

SHRI P. CHIDAMBARAM: Madam, I 
move: 

"That at page 13, line 17 for the figure 
'1987' the figure '1988' be substituted." 

The question was Put and the motion was 
adopted. 

THE DEPUTY CHAIRMAN; The 
question is; 

"That clause 29, as amended, stand part 
of the Bill." 

The motion was adopted. 

Clause 29, as amended, was added to the 
Bill. 

Clauszs 30 and 31 were added to the Bill. 

Clause  1  (Short title and extent). 

SHRI P. CHIDAMBARAM: Madam, I 
move: 

"That at page 1, line 5 for the figure 
'1987' the figure '1988' be substituted." 

The question was put and the motion was 
adopted. 

THE DEPUTY CHAIRMAN; The 
question is: 



263 Prevention of [RAJYA  SABHA]       Corruption Bill, 1987 264  

[The Deputy Chairman] 

"That clause 1. as amended, stand part of 
the Bill." 

The motion was adopted. 

Clause 1, as amended, was added to the 
Bill. 

Enacting Formula. 

SHRI P. CHIDAMBARAM: Madam, I beg 
to move. 

"That at   page 1,   line 1, for   the word     
'Thirty-eighth'      the      word "Thirty-fiinth' 
be substituted." 

The question   was put and the   motion 
was adopted. 

THE   DEPUTY    CHAIRMAN;    The 
question is 

"That the Enacting    Formula, as 
amended, stand part of the Bill." 

The motion was adopted. 

The Enacting Formula, as amended, was 
added to the Bill. 

The Title was added to the Bill. 

SHRI P. CHIDAMBARAM: Madam, I 
move; 

"That the   Bill, as   amended,    be 
passed." 

The question was proposed. 

THE DEPUTY CHAIRMAN; There are 
some speakers at the third reading. Generally, 
2 or 3 minutes are given. 

Shri S. P. Malaviya, 
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Ninth Report of the Press Council—laid 
in Rajya Sabha on 5th August.     

The Report of the Press Council goes to 
indicate that there are very many cases 

in which the journalists have been 
assaulted for exposing irregularities in 

public life • 
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SHRI SUKOMAL SEN (West Bengal): 
Madam, my point is very simple. There is no 
question of opposing this Bill. This Bill is 
meant for prevention of corruption amongst 
the public servants. But the point is that I 
have moved a motion for referring it to the 
Select Committee. Madam, the reason is that 
the Government which has brought forward 
this Bill for passing in Parliament, it will not 
be effective regarding those against whom 
serious charges of corruption have been 
brought in the highest echelons of the 
Government. I feel that by passing this Bill 
only some small fries at the lowest level can 
be caught but the corruption as such cannot be 
fought by this Bill. Madam, I propose that this 
Bill be referred to the Joint Select Committee.    
I have 

THE DEPUTY CHAIRMAN; That is all 
right. Please sit down: It will not go on 
record. Your speeett will not go on record. 
Your amendment has been voted and 
negatived. I thought you were going to make 
some other point. 

THE  DEPUTY   CHAIRMAN:     The 
question  is: 

"That  the  Bill,   as  amended,   be 
passed." 

The motion was adopted. tNot 

recorded. 


